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some money on this project The Mini-
ster informs us that the project is held
up because the Maharashtra Government
has objected to an industry coming up
in the region. Our information is that
the Chief Minister has written to the
Prime Minister recommending that the
project should come up. The Minister
states that as soon as the Maharashtra
Government clears it, they will consider.
Can the Minister please assure us that
once the Maharashtra Government clears
if from the environment angle, the De-
fence Ministry is committed to putting up
th, project? J want 'yes' or 'no".

SHRI CHINTAMAN] PANIGRAHI:
There is hardly time now. Otherwise,
1 would have gone into other details I
hav. already clarified that there is no
assurance. {Interruptions) But 1 can
say that I am always hopeful.

MR. CHAIRMAN; He is not giving
any assurance whatsoever That is all.
Shri A. G. Kulkarni.

SHRI A G. KULKARNI: The hon.
Minister has talked about the Committee,
etcc. Isita factthatas perthe Addi-
Maharashtra
Government and th, Chief Secretary, who

tional Chief Secretary of

is now a Secretary of the Prime Minister,
the Cornmittee has gone through  the
matter and they have got clearance from

the environment side? The Maharashtra
Government has conveyed the recommen-
dations of this Committee to the Central
Government. So, T want the Govern-
ment of India to take a decision iS TO
whether environment will stop employ-
ment or environment should be reconciled

to the need for employment and whether
such defence projects inthe  backward
areas should go through or ™t. I want

an assurance from the Minister  about
whatever they want  Let Mr. Pant

speak.  Sir, we are very much agitated.

MR. CHAIRMAN.- Question Hour is
over

[RAJYA SABHA]
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Amendment of service rules to punish Go-
vernment employees indicted by , com-
mission of inquiry after retirement

*205. SHRI JOHN F. FERNANDES:
Will the PRIME MINISTER be pleased
to state;

(a) whether it is a fact that the exist-
ing Service Rules for Government emp-
loyees are inadequate to bring to book a
Government servant after his retirement/
resignation from the service even though
he/she is indicted by a Commission of
inquiry; and

(b) if so. whether Government pro-
pose to amend these rules with retrosdec-
tive effect?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P- CHIDAMBARAM): (a) No.
Sir

(b) Does not arise
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